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JUDGNEWT 

MR.K.PJCHRYA,V10E..CF1AIR4NS 	In this application under Section 19 of 

the Mministratjve Tribunals Act, 1985, the petitioner 

prays for a direction to the opposite parties to give an 

appointment to the petitioner to any post under the Postal 

Department, preferably, E.D.DA. or E.D.B.?M. 

2. 	 This case came up for admission to-day. We 

did not like to keep this matter unnecessarpendjng and 

we thought in the interest of justice the matter should be 

expeditiously disposed of. 

3 • 	 The petitioner had worked as E.DDA cum 

EID.M.C., in Mohura Branch Post Office for about 9 years 

in the place of one Shri. Kailash Char 	?'1ljk, who was 

placed under suspension. Shri Kailash having been 



reinstated to his own post, consequently the petitioner 

had to vacate. Hence this application has been filed with 

the aforesaid prayer. 

We have heard Mr.B.S.Tripathy, learned 
to 

counsel for the petitioner and Mr .khaya Mishra, learned 

Standing Counsel. In case the petitioner has worked for 

nine years, and if he is a matriculate, his case should be 

considered for appointment to the post of E.DaB.P.M, in  

view of the fact that the petitioner has rendered long 

nine years of service to the postaldepartnent. In case the 

petitioner is not a matriculate, then, his case should be 

sympatheically considered for the post of 	The 

petitioner should make an application to the appropriate 

authority within 15 days from to-day. 

Thus the application is accordingly disposed 

I
of leaving the part1tes to bear their wwn costs. 
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